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(t) & (g) Do not arise.
Revival of Textile Mills

*406 DR. SATYA NARAYAN JATIA : Will the h:inister
of TEXTILES be pleased to state :

(a) the number of textile mills of National Textile
Corporation/State Textile Corporations and private sector
which have been given winding up orders by the Board
for Industrial and Financial Reconstruction and the
Appellate Tribunal during the last three years till July,
1996, State-wise; and

(b) the policy and outcome of the measures taken
to revive the above closed N.T.C./S.T.C/private sector
mills and rehabilitation of the workers by providing
employment during the above period and the exenditure
incurred thereon?

THE MINISTER OF TEXTILES (SHRI R.L.
JALAPPA) : (a) The number of textile mills which have
been recommended for winding up by the Board for
Industrial and Financial Reconstruction from 1.8.93 to
31.7.96, State-wise, is given below :-

State Number of cases
recommended for
winding up by BIFR

Andhra Pradesh 2
Gujarat 11
Haryana 3
Karnataka 2
Madhya Pradesh 3
Maharashtra 6
New Delhi 1
Rajasthan 2
TamilNadu 1
Uttar Pradesh 15
West Bengal 1

Total 47

The Appellate Ainhorlty for Industrial and Financial
Reconstruction does not issue winding up orders for any
company or industry. R

(b) Government has set up tte Board for Industrial
and Financial Reconstruction (BIFR) to enquire into the
working of sick industrial companies and to prepare and
sanction, as appropriate, schames for their revival. BIFR
under Sick Industrial Companies Act, 1985 recommends
winding up to the concerned High Court.

Government has established Textile Workers
Rehabilitation Fund Scheme (TWRFS) to provide interim
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relief to the workers of permanently/partially closed
mills. None of the above 47 mills have availed of as-
sistance under the TWRF Scheme, though the
application of one mills (M/s Rustom Mills & Industries
Ltd. Ahmedabad) has been received. However, since
the inception of TWRF Scheme in 1986, an amount of
Rs. 81.97 Crs. has been disbursed under the scheme
to 41,449 workers of 28 eligible mills.

Credit Flow in Manipur State

*407. SHRI TH. CHAOBA SINGH : Will the
MINISTER of FINANCE be pleased to state :

(a) per capita credit disbursement by Central
Financial Institutions in Manipur State during each of
the last three years,

(b) the changes in the policy, it any, envisaged by
the Government to increase credit disbursements in
Manipur State during 1996-97; and

(c) the time by which the Bank Branches in the
non-banked areas are likely to be opened in Manipur.

THE MINISTER OF FINANCE (SHRI P.
CHIDAMBARAM) : (a) As per information provided by
the Industrial Development, Bank of India (IDBI), the
per capita disbursements made by all India financial
institutions (AIFls) in the State of Manipur during the
last three years were as under :

Year Per capita disbursements
(Rs.)
1993-94 5.7
1994—9‘5 1.0
1995-96 11.6

(b) IDBI has reported that the decision to locate a
project in a particular §tate/Region vests with the
entrepreneur who, in turn, is guided by such factors as
the level of infrastructure facilities available in the
State, availability of raw materials, skilled labour and
proximity of market. With a view to accelerating
industrial development, a new public financial
institution named as North Eastern Development
Finance Corporation Ltd. (NEDFi) has been
established to finance creation, expansion and
modernisation of industrial enterprises and
infrastructure projects in the North Eastern Region
including the State of Manipur, Notwithstanding the
establishment of NEDFi, it would be the endeavour of
AlFls to assist all financially viable and technically
teasible projects coming up in the State of Manipur.
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(c) Reserve Bank of India (RBI) has reported that
as per its extant branch licensing policy, the decision
to open a branch has to be taken by the banks
themselves keeping in view the viability aspect of
branch/bank. At present, no proposal for opening
branches in the State of Manipur are pending with
RBI.

Tax on Export Companies

‘408. SHRI TARIQ ANWAR : Will the Minister of
FINANCE be pleased to state :

(a) whether over hundreds of exports companies
are likely to be adversely hit by the new minimum
alternate tax;

(b) it so, the details thereof?

MINISTER OF FINANCE (SHRI P. CHIDAMBARAM):
(a) Some export companies may have to pay tax
under the proposed minimum alternate tax provisions.

(b) Companies operating as hundred per cent
Export Oriented Units (EOUs) or as units located in
Exports Processing Zone (EPZs) will not have to pay
any tax under MAT during the 5-year period of tax
exemption. In the case of export companies, the
provisions ot MAT will apply if the export profits are
70% or more of the total profits of the business.
Where there is 90 per cent export turnover, tax equal
to 8.6 per cent of book profits would be leviable. In
cases of 80 per cent export, the burden of tax would
be 4.3 per cent.

Bank Branches in West Bengal

‘409. SHRI BASUDEB ACHARIA : Will the Minister
ot FINANCE be pleased to state :

(a) whether the Government are considering to
open more branches of public sector banks in various
States including West Bengal; and

(b) if so, the details thereot?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) : (a) and (b) Under the extant
branch licensing policy of the Reserve Bank of India
(RBI), it is left to teh judgement of commercial banks
to open branches in metropolitan, urban and semi
urban centres after assessing the need therefor the
obtaining the approval of RBI. The proposals Yor
opening of rural branches identified by the banks
which are recommended by State Governments/
Union Territories are also considered by the RBI on
merits.
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However. RBI have given freedom to banks which
fultil the under mentioned criteria to open new branches

(iy compliance with capital adequacy norm of 8 per
cent;

(ii) minimum owned funds of Rs. 100 crores;

(iii) the banks showing net profits for three
consecutive years;

(iv) non-performing assets not exceeding 15 pet
cent of total outstanding loans.

RBI have advised the banks satisfying the above
criteria submit to them a yearly plan duly approved by
their Board of Directors for opening branches to
enable RBI to advise their concerned Regional Offices
for issue of licences.

RBI have further reported that during the year
1995-96, they have issued 569 authorisations to public
sector banks to open branches in various States/Union
Territories, including 16 authorisations for West Bengal

[English]
Pending Election Petitions

*410. SHRI! K.P. SINGH DEO :
SHRI SRIBALLAV PANIGRAHI :

Will the Minister of LAW AND JUSTICE be pleased
to state : .

(a) the details of the election petitions still pending
in respect ot General Elections held in 1991 and 1996,
separetely;

(b) the reasons for the delay in disposal, and

(c) the steps taken for expeditious disposal of
these election petitions?

THE MINISTER OF STATE OF THE DEPARTMENT
OF LEGAL AFFAIRS, LEGISLATIVE AND DEPARTMENT
OF JUSTICE (SHRI RAMAKANT D. KHALAP) : (a) The
requisite information as made available by the
Election Commission in respect of certain States is
enclosed as Statements |-IV which are laid on the
Table of the House. The information from the
remaining States is being collected and will be laid on
the Table of the House.

(b) Under election law, trial of an election petition
should, so far as is practicable consistency with the
interests of justice in respect of the trial, be continued



